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10, ORDER DATED 16=3-2001.

Heard shﬁ G, Co Mohapatra,learned counsel
for the applicant and ghrig,Pal,learned Senior
counsel for the Respondents and have also perused
the records,

2 In this Original Applicatiem, applicants

L and 2 have stated that they are working as
Diesel Driving Assistant(in shert D.D,2.)and they
heleng te sC.Applicant No.3 is All India SG/ST
rRailways Employees Association,SE Railway,Khurda
road B ranch represented by its senicr vice-
Prewident,N,Appa Ra®.In this Original Applicatien
the applicants have set forth their grievances

and have prayed for such orders ‘agl‘grrlfbunal

may deem fit, Respondents have filed counter |
oppesing the wvarieus averments of the applicants,

No rejoinder has been filed, Grievance of the

applicants are that they originally jeined as |
Engire Cleaner in 1974 and were promoted as second
fireman in 1976, They were promoted as Fireman in

1985 and were allewed to work as Diesel Driving

Assistant frem December,1985,8® far as applicént |
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0.1l is concemed and from June,1986 for applicant
0.2 is concemed, Applicants have stated that for
filling up of the postsin the Railways reservation
\ for SC/ST have to be ooserved and this has been
emphasiged by the Chief Personnel Officer,Garen
ceach in his letter dated 27,12,1993,Applicants
have Surther stated that in the provisienal
seniority 1ist ef DDAs nameo f applicant No.l finds
mentioned against S1,No,92 and that of applicant
No.2 against Sl1,No.lC2,Eoove them there are

eight sC empleyees whose names find plece] against
serials mentioned py the applicents in para 4-X of
the Original Appl icaticn, Next'; promotion from the
post of DDA is tc the grade of shunter,Crievance
of the applicants is that without ooserving
reservation priiciple pivisional Railway Mandger,
khurda road, Respondent No.3 ha’d,.#‘:‘rmt.ed-14 DDAS

te the post of shunter icnoring the cases of
applicants 1 and 2,51.Nos. eof these persons who
have been promoted to the post of ghunter have
been mentioned by the appliéants in para 4-XII of
the Original Applicatien,It is further stated that
after a few days of promotion of these ‘persons
\(\“JWD - aoidn they wer%ted tc the post of Goods Driver
Gr.1I ahd thereby givi‘ng douple benefits of
premotion to them within a short pericd.In the
context of the aoove the applicants have Come up
with the grievance and with the prayer as mentioned
above,

3. From the above recital of averments made
by the applicants in their Original Application
thelr grievance is whb8h regard t8 non-obsexvation

of reservation principle in the matter of filliag up

of the post of shunter by Way of promotion.
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out that there is no short-fall in the repreSentatJ.on
of s5C in the grade of shunter Gr.I:.’nhis avemment -
has not been denled by the applicantg '_by filing |
any rejoinder, Therefore, it mast bé héltd that at

the kevelzaf " shunter at the time promotion of

these 14 persons there was no short-fall in the
representation of SC persens.In view of the above,
applicants 1 and 2 can not claim that they should

have been promoted te the post of shunter ever the
head of thelr seniors in the provisional senierity
list on the greund that they are belonging te sC |
community, . ' |

5. The second aspect of the matter is that 1
according to the Respondents 14 persons who were
promoted were working as DDA Gr.I in the scale of
Bs. 1200-2040 whereas the applicants are in the ‘ \
post of DDA Gr,II in the scale of #,950~1500/=.1In
view of this the applicants can not claim that they
shourld have been considered for promotien st:aightwayi
fxen..the post of DDA Gr.II to the post of shunter ,

In view of the above we hold that the applicants are 1
not entitled to be promoted in place of 14 persons

who have been givenpromotion to the post of shugger,

In any Case,the applicants have not made thesc 14
persons as Respondents te this Q,A, On this gmund: .
also thelr claim for promotion in place of the . \
14 persons can not pbe considered.

6. In the result therefore, we hold that

the Original Application is witheut any merit and the |

same is rejected.NO ceosts,

( G. NARASIMHAM) m 16'?
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